I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NOS. 1466-1467 OF 2011
ARI SI NG QUT OF
SLP(CRL) NOS. 5542-5543 OF 2011
ARl SI NG QUT OF
CRIM NAL M SCELLANEQUS PETI TI ON NOS. 10574-10575 OF 2011

MANJIT SINH APPELLANT
VERSUS
SATI SH KUMAR JINDAL ..., RESPONDENT
ORDER
1. Del ay condoned.
2. Leave grant ed.
3. The parties have filed an application stating therein

that the dispute has been conprom sed inasnuch that the
amount due from the appellant has been paid to the

respondent.

4. We, accordingly, feel that the ends of justice have
been satisfied. The judgnment of the Hgh Court, is
accordingly, reversed. The appeals are allowed. The

appellant is acquitted and nay be released forth with if

not wanted in connection with any other case.

[ GYAN SUDHA M SRA]
NEW DELHI
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JUDGMENT



